' A Central Electricity Regulatory Commission

208/7D/2011 Dated: 13.11.2021

NOTICE UNDER CLAUSE (a) OF SUB-SECTION (5) OF
SECTION 15 OF THE ELECTRICITY ACT, 2003 (the

An application for grant of Category-V licence for inter-State
trading in electricity in whole of Indla has been made before
the Commission by Shell Energy Marketing and Trading
Indla Prlvate Lmited, 2nd Flear Campus 4A, RMZ Milleria
Business Park-11, 143 Dr. MGR Road, Kandhanchavadi,
Perungud!, Chennai-600 096.

2. A copy of the application, along with its annexures and
enclosures, made by the applicant far grant of inter-
Grate trading licence to by Shell Energy Marketing and
Trading Indla Private Limited, before the Commission
can be ncressad at the website www, shell.In or inspected
by any pardon in the Commission's offica by following the
lald down procedure.

J,0n consideration of the materia avallable on record, the
Commission is satisfied that prima facle tha applicant |
qualifies for grant of licence for Inter-State trading In
glactricity and By order dated 21.11.2021, the} |
Commission has propased to grant a Category=V licence |
to the applicant lor inter-State trading In electricily in
whaie of India.

4. Notica Is heraby qiven In pursuance of clause (a) of sub-
section (5) of Section 15 of the Act to Invita suggestions
ar abjections, If any, to the prapasal ta grant licence (or
(nter-State trading In wlectricity aAs aforesald by the
Cammission to be recelved by the undersigned latest by
23.12.2021 at the above noted address. The abjectians |
or suqgestinng recelved after the specified date shail not
be considered.

5. The application Is listed for hearing on 21.12.2021 for
final disposai and the person whe flles the suggestions or
objections may (n his discretion attend the heanng, for

which no TA/DA shall be paid by the Commisslon.
(Sanoj Kumar Jha)
Sacretary






